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IN THE CENTRAL ADMINISTRATTVE 'rRIuNAt; :PERM3D 

O.A,Np.647/1991. 	 pat4ZL1jo 

Between: 

K. Rajaiah . 	. Applicant 

And 

•- 

1 • 	The Sub_Divisior11 Officer1  
Telecom, 	Guntakal-SiS 801. 1_ 

The Telecom District Eq:iner, :. 
Anantapur - 515 050 ' 

The ChieP General Manager, 
Telecom, 	A.P., 	Hyder 	:ac3-50O 001. 

4 	The Directoreneral, 	Telecom, - 
(representing Union or India) - 
New Delhi-hO 001. . * Respondents 

HEARD: 

F7 ti-ic applicant 	 : 	Sri C,Suryanarayafla, 	Advoca€e. 

Fr the respondents 	: 	Sri. V,RajeShwa.ra Rca, 	Advocate 
for Sri N.V.R*iana, rkddl.CGSC 

If 

CORAM: 

THE HON' BLE RR.JUSTICE V. NEE-LAD.R]. RAC', VICE--CHAT RHAN 

THE- HON' BLE MR. P.T. THTiUJVENG-WAM, MENHER (.rDMN..) 

(JUWMENT OF THE DIVISION BENCH DELIVERED :::i HOW BLE SRi 
JUSTICE V NEELADRI RAO, VICE-.C\1RMAN) 

The applicant ws recnd.t:ed as Casual Ma-zdoor at 

/ 	peddapally in Karimnaciar District on 1.6.1983 and he Worked 
\ 

there in different spells till. 30.4. 1985. It is stated tht 

he was sick from May, 1985 to May, 1986 and re-gal ned telth 
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on 1.6.1986. As he belongc to Guntakal, Anantfwtlr Telecom 

District he requested for emplpyment in the said Dis.r1ct 

It is further his case that he worked at Guntfla.l. from 

July 1986 to April, 1990 and he worked for more than 240 

days in each of the years and that he was employed for 

nearly 2 months on cyclone works. 

The further case of the applicant is that Telecom 

District Engi:eer, Anantapur 4nstructed R-1 to retrenìch 

the applicant by stating .that he was not in service frc*r 

1,6.1989, and accordingly his services were terminated 

with effect from 13.6.1990. 

No counter is filed though this 00, was adjourned 

number of times. It is nut now in controversy that the 

direction of the 	 Supreme Court I AIR 1987 SC 2342 X 

for formulation of the scheme for absorption of the casual 

labour and also for conferment of temporary status pending 

absorption is equally appi Lcnhl..e even for the casual iabour 

engaged subsequent to 30. .3 .J085 	This can be seen from, the 

unreported Judgment of 	sup.çeme court of India in 

W.P,No,1280/89 and batch, 

It has to be hotedihat the app lican€ had also 

come up with a prayer for back-wages. It is submitted 

that in number of cases disposed-of by this Bench the 

ouestion as to whether the casual labour is entitled to 

the hack-wages in c3ses of termination contrary to the 
..... 

directions of. the Honble Supreme Court.-For not conr4ider 

the applicants thmin fi:ed Review Petitions and 

they are pending. It is further stated that in some other 
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matters the Second Court of this Bench also had ief 

it open for consideration. As the counter is not filed, 

and facts alleged in the O.A. are not admitted, and s4eñ 

it can be stated that the applicant had to be re--instated 

if his juniors are working, itis not JU€ and proper to / 

further delay the dipc'3a1 of the O,A. Hence, we feel 

that it is also proper to leave the question of bc4c-w!iges 

open even in regard to U-4s application for consleration 

if R.A. is going to be filed. 

5. 	It has to he made clear that for the purpose of: 

fixation of seniority the services rendered in Anantapttr 

Telecom District alone have to be taken into consideration, 

As such, for fixing the seniority of the applicant in 

Telecom District, AnanLour1  ser'iceis rEenCeT.eC1 by him 

in Karimnacar Dish. houldi not be taken into consideration, 

6. 	In the result, R-4 is directed to engage the appitcai± 

if his juniors are worki.pg and temporary F>tatus has to be 

conferred till the date of absorption, i4'he is entitled 

to the temporary s hàtus 'Is per the scheme ëvaluited in 

pursuance of the directions of the Supreme (Joirt retetred-.-

to supra. The question of hack-wages is left cpen for 

consideration if R.P. is going to be filed 	No costs, 

cinwu TO fl TRIm con 

Z:QE :c 
Ccurt Officer 	C?( \ 

Central AdniIn1straUva TrIbuni 	/ 
Hyderabad Bench 

ijyderabad. 

The sub Divisional Off icit, Telecom, Gunta)c1-801 
Te Telecom District Engirier, Anantapur-.050, 

3,, The Chief General M&nager, Telecom, A,P.}iyrJeXahad-l. 
4. The ..Dèfectox General Teletz:'rn, thiion of India 4  9?w Deihi-t, 
-5V-0-hii copy to ?4r.C.Suryar;araynt, Advocate, C,A,T, iiyd, 
6. One copy to ?t.N./.Ramana, Addi (2GSC, CXP,11yc! 
7. One copy to Library, CATilTi 
8. One spare copy. 




